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We have gone through the Revisw Petition.
We do not find any new matsrial which has been
brouéht out by the applicant which would uwarrant
any review of the jquament which has already been
given in this case.f/Tha applicant has also not

brought out any error on the face of rscord., In

view of this, the Revieu Petition is dismissed in

leminiy

(P.P.SRIUASTAVA) (M.S.DESHPANDE )
MEMBER (A) VICE CHAIRMAN
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